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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

WEDNESDAY, THE FIFTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

Between:
IVI/s. Sri Rama Cement, Plot No.05, Ground Floor, Madhura Nagar, Rampally,
Keesara fvlandal, Medchal, Malkajgiri, Telangana, 501301 . Represented by
the Proprietor Shri Bala Badra Ramesh S/o Bala Badra Shekar, Aged about
48 years, No 8-1l8l2lNl, Bhagath Singh Colony, Rampally Hyderabad,
Telangana 501301

...PETITIONER

AND
1 The Superintendent of Central Tax, Keesara Range, Medchal Division B-2-

7713, Antilia Towers, Sri Sai Enclave, Old Bowenpally - 500011

Union of lndia, N4inistry of Finance, Represented by its Secretary, North Block,
New Delhi-1 '10 001

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ, order, or direction more particularly one in the nature of a

Writ of Mandamus declaring that impugned SCN bearing Ref. No.

2D361124026761N dated 25-11-2024 atong with SCN No. 36t2024-25 dated 21-
10-2024 and impugned order in Form DRC_07 bearing Ref. No.
2D360225066703E dated 24-oz-2o2s, arong with 010 No. 5212024-25
GST(suPDTyKeesara dated 'r4-02-2025 passed u/s 73 of the CGST and rGsr
Acl' 2017 are invarid in the eyes of the raw and are arso void, arbitrary, ilegar,
without jurisdiction, viorative of the principres of naturar justice apart from berng
violative of Articles 14, i 9(1xg) and 265 of the constitution of rndia, and to
consequently set aside the same.
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WRIT PETITION NO: 31219 OF 2025



lA NO: 1 OF 2025

Petition unde' Section 151 CPC praying that in the circrimstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

stay operation of impugned Order in Form DRC-07 bearing Ref. No.

2D360225066703E dated 24-02-2025, along with 010 I{o. 5212024-25

GST(SUPDT)/Keesa.a daled 14-02-2025 passed by the Respondent No..1 .

Counsel for the Petit oner: SRI V.SAI AMIT, REP. FOR
SRI V.NAGENDRA PRASAD

Counsel for the Respondent No.1: SRI DOMINIC FERNANDES,
Sr. SC FOR CBIC

Counsel for the Respr:ndent No.2: SRI N.BHUJANGA RAO,
DEPUry SOLICITOR GENERIAL OF INDIA

The Court made the fc Iiowing: ORDER
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TIIE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

THE HON'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION No.312L9 of 2025

Heard Mr. V. Sai Amit, learned counsel representing

Mr. V.Nagendra Prasad, learned counsel for the petitioner and

Mr. Dominic Fernandes, learned Senior Standing Counsel for

Central Board of Indirect Taxes and Customs (CBIC) appearing

for respondent No.1 and Mr. N.Bhujanga Rao, learned Deputy
Solicitor General of India appearing for respondent No.2.
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pra),er:

The writ petition has been preferred with the following
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aside the sarne and pass such further or other order(s1 as this HonbleCourt ma5, d--em fit and proper in the circumsta_nces of the case arrdprayed for condoning tire delay based on the merits of the r;ase.,,

3. Howel'er. learned counsel lor the petitioner sr_rbmits that
petitioner has other grounds on merits ajso to be raised.

Therefore, he rnay be allowed liberty to approach the appellate

authority. The appellate authority may be directed to condone

the delay, if arry, in approaching it as the petitioner. was also

pursuing the writ remedy.

4. Learned Senior Standing Counsel for CBIC does not

oppose the prayer of the learned counsel for the petitioner to

approach the ap,pellate authority. However, he subrnits that

the appeal ma1 b: detaYed.

5. Be that as it may, the petitioner is inclined to avail the

appea.l remedy. If he prefers an appeal within a period of trvo

weeks with statlrtory deposit, the appellate authoritl' would

consider the same' in accordance with law'

6 The Writ Petrtion is, accord'ingli;' tiisposed or

there shall be no :rder as to cosLs'
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HIGH COURT

DATED: 1St10t2O2S

ORDER
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